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In the interest of administration it is hereby ordered
that till the Presiding Officers of the below-mentioned Courts,
who have to remain In quarantine, resume their duties;

. The additional charge of the Court of Principal District
& Sessions Judge, Kathua is assigned to the Court of
Additional District & Sessions Judge, Kathua.

ii. The additional charge of the Court of Special Mobile
Magistrate, Jammu Iis assigned to the Court of
Special Mobile Magistrate (Passenger Tax), Jammu.

lli. The additional charge of the Court of I** Additional
Munsiff (Forest Magistrate), Jammu Is assigned to
the Court of Sub Registrar, Jammu.

Further, the Presiding Officer of these Courts shall
follow all SOPs issued by the Government regarding COVID-19

infection and undergo the necessary medical treatment.

(Jawad
Registrar General
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Copy of above forwarded to the:
1. Principal Secretary to Hon'ble the Chief Justice, High Court of J&K, Jammu,
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r 2., Secretary to Hon'ble Mr. Justice Dhiraj Singh Thakur, Administrative Judge
' District Jammu, d
3. Secretary to Hon'ble Mr. Justice Sanjeev Kumar, Administrative Judge,

+vror. far information of their Lordships,




